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Central Administrative Tribunal
Principal Bench

0.A.No.2610/97

Hon'ble Shri R.K.Ahooja, Member(A)

New Delhi, this the IJ/Il day of ̂August, 1998

1. Shri Suresh Kumar
s/o Shri Rikhi Ram
working as an L.D.C. in
O/o the Addl. Collector of Customs
Okhla, New Delhi and
r/o G-488, Srivewas Puri
New Delhi.

2. Shri Rikhi Ram
s/o Shri Barfi Ram
retired as ,a Echo Lab. Technician from
Safdarjung Hospital
Ministry of Health & Family Welfare and
r/o G-488, Srinewas Puri, New Delhi.'

\

Applicants.

(By Shri B.Krishan, Advocate)

Vs. ,

1. Union of India through
The Director of Estates
Directorate of Estates

4th Floor "C" Wing
Nirman Bhawan

New Delhi - 110 Oil.

2. The Medical Superintendent
Safdarjung Hospital
Ministry of Health & Family Welfare
Aurobindo Marg

New Delhi.

3. The Estate Officer
Safdarjung Hospital
Ministry of Health & Family Welfare
Aurobindo Marg

New Delhi. . • ■ ■
Respondents

(By Shri R.V.Sinha, Advocate)

ORDER

Applicant No.2 retired as Lab Technician from

Safdarjung Hospital on 31.12.1994. In 1992, he was

allotted a Government quarter No.G-488, Sriniwas Puri,

New Delhi from the Safdarjung Hospital Pool. His son.

Applicant No.1 joined as Lower Division Clerk (LDC) in

the Collectorate of Customs and Central Excise, New Delhi

on 5.12.1989. Since he shared the accommodation with his

father he did not claim- HRA from the date of the
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. nuarter to Applicant No.2-
nf the Government quarteallotment of th a represantetion -as

nf ADPlicant No.i^i
on the retirem question in

C  aefcr regularising the aocommcdation

... - - -
,3.,2.,056 with the following directions.

view of the above ^s
disposed of with the cants will he 9"^"
taken for -"f ̂"a^ent thet?'cases mcludin Pershh^^^
opportunity to pres q jers Plants
'"■ranswers to all the points ra^ed h^h^tf shall
9"!"e the Estate Officer. , ;5%^,3"atcommodation inmaintain status quo l^f pe without "

chafge any enal/damage rent. No Costs.Phe,r right 9
o  The request of the app

■  . , p pney have now come again in the present
„  to the Directorate of Estates toseeking a direction to the

regularise the allotment of the house in
'  - r 1 6 1995 or in the alternative toftpplicant No.i w.e.f. l-S-iuu
:: suitable accommodation to Applicant No i from
,a„eral pool by allowing exchange of pools by
respondents.

The respondents have, in their reply, stated that
applicant NO., is entitled to ad hoc allotment only i

'  father had been allotted government accommodation
„TPinthe general pool, since the house in duestion ,

Hospital pool, under the Nules, the plea of
the applicants cannot be accepted.

TP his arguments before me, the learned counsel
v  „t has relied on the orders of this Benchfor the applicant has

OA NO.1357/96 and OA No.SiS/9a. In those cases a so
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the claim was made for ad hoc allotment when the original

■allottee was holding the accommodation from, the Hospital

Pool. Noting that in the past also in similar cases, the

authorities concerned had considered inter pool exchange

of the houses they were asked to consider and decide the

case in respect of the applicants in those cases within a

specified period.

5. I am satisfied that the present case also is on

all fours with the aforementioned OAs No.1257/96 and

818/96. ■ Accordingly, the present OA is also disposed of

with a direction that the Respondent No.1 will, in

consultation with Respondent No.2, consider the question

of inter pool exchange of house allotted to Applicant.

No.2 and decide the request of the applicants for

re^ularisation in favour of Applicant No.1. This will be

done within a period of four months from the date of

receipt of a copy of this order. Till such time a

decision is taken, the applicants will not be evicted

from the quarter in question but this will be without

prejudice to the right of the respondents to claim .rent

as per Rules. There shall be no order as to costs.

(R.K^AhoSjT)
^^ber(A)
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